IN THE INCOME TAX APPELLATE TRIBUNAL, CHANDIGARH BENCH “B”, CHANDIGARH

A g T, FARF GeFT vd MAN AU T, AW FeT T
BEFORE: Sh. SANJAY GARG, JM & SMT. ANNAPURNA GUPTA, AM

HTThI 3qrer Q:i'./ ITA No. 120/Chd/2020
e ROT a¥ / Assessment Year : 2015-16

M/s Teja Singh Kandhari Memorial §o18 | The ITO (Exemption)
Trust Ward,

Stadium Road, Patiala. Chandigarh.

TURRT o1 @T H./PAN NO: AAATM3640A

3rdremet/Appellant gcafi/Respondent

TR T 31X HA/Assessee by : None ( Written Submission)
TSIET $r 31X B/ Revenue by : Shri Ashok Khanna (Add|.CIT)

geAdTs HT I/ Date of Hearing : 04/03/2021
3CEYUTT T d{IW@/Date of Pronouncement : 04/03/2021

3reer/Order

SMT. ANNAPURNA GUPTA, AM

The assessee has filed the present appeal against the order of 1d. CIT(A), Patiala
dated 29.11.2019 for the assessment year 2015-16.
2. None has appeared on behalf of the assessee. The assessee has moved an
application dated 03.03.2021 stating that he has submitted a petition under “Vivad Se

Vishwas Scheme-2020" to settle the aforesaid matter and the said petition has recently



been accepted and Form 3 has been issued by the competent authority. It was accordingly
requested that the assessee may be allowed to withdraw the present appeal.

3. The 1d. DR is heard who did not raise any specific objection in accepting the said
prayer of withdrawal of appeal by the assessee.

4. In view of above, the prayer of the assessee is accepted and the appeal is
dismissed as withdrawn by the assessee.

(Order pronounced in the open Court on 04/03/2021)
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